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Centiral Administrative Tribunail:
C.P. No. 71/2001 Tn

O.A. NO 1478/72000

New Delhi this the 14th day of

Shri Subodh Kumai,

s/o Shri Khajan Singh

R/0 WS-456/4, Wazirpur Village,
New Dethi-110052.

Shri Naviin Kumar,

3/0 Shri Nathiu Ram

R/0 A.No. 2, Village & Post, OFfice
Pandwale RKalan,

New Delhi-110043.

hiri Naresh Kumat,
Shri Baidev RaJ
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Mohan Garden,
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Shri Anil Kumar,

3/0 Shri Satya Pal,

R/0 E—601, Jahangir Puri,
New Delhi-110033.

Ms. Chitra Pankajavaily,
N/o Shri Krishha Swami,
R/o D-2/124, Jeewan Park
Pankha Road, Uttam Nagar,
New Deini-110059.

Shri Shiv Singh,

s8/0 Shri S.P. Singh

C/o Dr. A. K. Chopra
C-4F /263, 7alaKDui|,

New Delhi-110058.

Versius

Shri Ajay Aggarwal,
Additional D.G. of Prisons,
Prisoin Head Quarters,

Near Lajwanti Garden Chowk,
Janakpuri,

[ ™~ T2

NEew e irit

Shri S8.K. Meena,
Superintendent of Prison,
Prison Head Quarters,
Delhi.
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ORDER (Oral)

shri V.K. Majotra, Member (A)

Heard the learned counsel for the petitioners.

z. in the Civid contempt Petition vide order dated
7.8.2000 0 OA-1478/2000, the respondents weie restrained

from terminating the services of the applicants ti1l the
next date of hearing. rThereafter tne interim order nas

continued TfTrom time to time. it is a

dated 7.2.2001, the respondents have withdrawn the order
dated 5.2.2001 discontinuing the services of the
applicants. in view of the withdrawal of order dated

5.2.2001 by the respondents, the learned counsel seeks and

is allowed to withdraw this C.P.

3. c.p. is dismissed as withdrawin. NO costs.
(Kuldip singh) (v.K. Majotra)
Member (J) Member (A)

CGC.




